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Specific complaints as and when receiv-
ed are enquired into for remedial action,

Mortgaging of Ornaments Utensils, etc, by
Nationslised and Regional Rural Banks

3793 SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased to
state :

(a) whether it is droposed to introduce
the system of accepting ornaments utensils
eic as mortgage by the Nationalised and
Regional Rural Banks with a view to saving
the poorer sections from the clutches of
legal usury :

(b) if so, details thereabout ; and
(c) if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) There is
no bar on banks extending credit facilities
for agriculture and allied activities and to a
limited extent for consumption on the security
of gold and silver ornaments subject to the
general guidelines for loans for these pur.
poses. Thus banks have been asked not to
sek any security, for small loans upto Rs.
5,000 for productive purposes in agrieulture
and allied sector. Consumptions loans for
certain purposes can be sanctioned by banks
upto Rs. 500 per family on the guarantee of
one or more individuals or group of persons
and upto Rs. 1,000 per family against the
security of gold and silver ornaments, Such
loans fall within the priority sector advances
and qualify for concessional rates of interest.

Alleged Disorderly Acts inside Premises of
Chartered Bank Calcutta

3794, SHRI HN. BAHUGUNA :
Will the Minister of FINANCE be pleased
to state : '

(a) whether inside the premises of the
Chartered Bank at Calcutta, there have been
riotous behaviour and disorderly acts by the
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members of the recognised union during
banking hours against the members of another
registered union ; and

(b) if so, whether the management of
the Chartered Bank did not take any step
against such behaviour of the employees
though the same is a major misconduct under
the Award ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PQOOJARY) : (a) and (b) Accord-
ing the information received through Reserve
Bank of India the allegations relate to a
dispute between rival unions and the matter
is sub-judice, In view of the above, RBI
have not considered it appropriate to inter-
vene in the matter.
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